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Central Adm inistrat ive Tribunal, Prin cipal Bench

C.P. No. 158 of 20M
in

O.A NO. 3064 of 2002

NewDelhi, this the 3'd day of September, 2004

Hon'ble Shri V.K M4iotra Vice Chairmm (A)
Hon'ble Shri Shmker R4ju, Member (J)

Dr, C.L. Meena #o late Shri Nmd Lal,
R/o A-107, Panda'aRoa{
NewDelhi- 110 003. .Applicant

(By Advocate: Shri B.B.Raval)

-Yersus-

Ms. Shailja Chandra,
Chief Secretary,
Govt. ofNational Cryitat Territory of Delhi,
Players Building, I.T. O. New Delhi.

Shri RS. Sethi,
Principal Sectetay,
Deprtm ent of Technical Edrcation,
Govt. ofN.C.T. of Delhi,
Muni MayaRmr Mog,
Pitmpur, Delhi.

3. Prof. M. VijayaMohm,
Principal,
Collego of Art,
ZO-L},Tilak Mog,
NewDelhi - 110 001. .Respondents

(By Advocate: Shri George Parackin)

ORDER(ORAL)

By Mr. V.KJtIaJotrg ViceChairn an (A):

Herd.

2. O.A 3064 of 2002 was dismissed vide order dated 27.6-2003, however,

with the following directions:-

"Resultmtly the application fails and is
dismissed However, with respect to the advance
increment, it is directed thd as pointed in
pragraph 4.19 of the counter, the respondents
must take a conscious decision preferably three
months from the date ofreceipt of acertified copy
of the present order as to if the applicant is
entitled to the increment as had beetr givsn in the
caso of cartain other omployees. No cogts."
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3. Learned counsel for the ryplicant pointed out that orders dated 9.'1.20M

passed by the respondents are not in consonance with directions on the subject of

revision of psy scale and service conditions ofTeacherrllibrrians mdPhysicd

Education personnel of Degree level Technical Instifutions (F.No. l-

65/CDAIECI}S-99 dated lSm March, 2000 and AICTE letter dated 12.4.2001 to

the Chairman of all Kanrataka Engineering College Teacherr Aseociation.

4. On the other hand learned counsel for the respondents stated that

respondents' order dated 9.7-2004 is a conscious decision of the respondents on

directions of the Tribunal.

5. In a contempt petition, we catrnot go into the merits of the Office Order

dated 9.7.200d.. As such CP is disposed of md notices to respondents discharged.

If the applicurt is aggrieved with the same, he would have liberty to resort to legal

remedies-
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S R"i^^
(Shmker Rqiu)
Member (J)

llt N
(V.K.Mqiotra)

Vice Chairman (A)
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